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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH, AT CALCUTTA

MA . No, SS’DIHJ‘J} LT
0.A. No. 350/ 133 7 of 2017
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@. 1 _W‘BHANKAR MANDAL g o nge:
| Son of Sanatan Mandal, Woiking as
Junior Telecom Officer at JTO lixternal
at Office of the SUB DIVISIONAL
ENGINEER, Ashoknaéar, Barrackpore

Resident of Radhanagar Goalpara Bye

- -

Lane, P.O- Ghurni, District- Naclia, PIN-
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' : . " o | 2. SUBHANKAR RANA of.aalowl:- Y YO,
i “ ..w. . SR S(;n of Adyaita Kumar Rana, Waorking, as
m,;.&“ | Junior Tvlecom _Offit:er JTO AT.CTDVat .
. "_:": b the Office of the Divisional lngineer

Telecom, Acceptance Testing QA &

AN | Inspection Circle, (48, C.R. Avenue,
S Kolkata- 700007
i @V(
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Resident of Village & P.O.- Gujarpur,
Police Station- Shy.ar.npur, Districl-

Howrah, PIN- 711314

. ALL INDIA TELECOM EXECUTIVE &

~ ENGINFERS ASSOCIATION

Represented by the Circle Sccretary,

'A]TEF':IA, WBTC, Prasanta Kuritar Nag 3
@& aband- Y1 yeans,

Son of Swadesh Ranjan Nag, Resident of

Village- Bhagabanbasan, - PO-

Dhamtore, P.S- Debra, District- Paschim

Medinipur, PIN- 721126

. BIPIN KUMAR, 04 abool-- 38YeTH

Son of Sri Ganesh rasad, Working, as

‘Junior Telecom Officer JTO AT CTD at |

the Office of the Divisional lingineer
Telecom, Acceptance Testing, QA &
Inspection Circle, 148, C.R. Avenue,

“Kolkata-700007
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Resident of Ram Janki Path, Hanumannagar,

Kankarbagh, Patna, PIN: 800020

-

5. ABHISHEK BANDYOPADHYAY -
Son of Nisih Kumar Bandyopadhyay,
Workirlg as Junior Telecom Officer, Billing at
-the Office of The General Manager, CMIS,
 Nodal, CTTC Campus, GB Block, Sector 3
SaltLake, Kolkata - 700097
Resident of 21 Nediar Para Road, City &

P.O- Krishnanagar, PS- Kotwali, District-

Nadia, PIN-741101 - @
... APPLICANTS §
VERSUS E ‘{

1. UNIONCOFINDIA

 Service through the Secretary, Department of

Telecommunications, ~ Ministry ~ of

Communications, Sanchar Bhawan 20,
Ashoka Road,NewbeIkﬁllO(I)l “

2 DEPARTMENT OF PUBLIC
ENTERPRISES,  Service through the
Secretary, Ministry of Heavy Industries &
Public Enterprises, Udyog Bhawan, New

Delhi- 110107
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3. BHARAT SANCHAR NIGAM LIMITED,
Service through the Chairman & Managing
Director, Having Office at Bharat Sanchar
Brawen, Farish Chandra Mathur Lane,
Jenypath, New Delhi-110001

4 BHARAT SANCHAR NIGAM LIMITED,
Service Through the Chief Geeral Marager,
West Bengal Telecom Circle, 1, Council
House Street, Kolkata ~ 700001,

5. Bharat Sanchar Nigam- Limited, Caleutta
Telephones District, Through the Chief

| Generall Manager 2 Floqr, . Telephone
Bhawan, 34, BBD Bag (South), Kolkata -

700001 -

... RESPONDENTS
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§ 04 350.1337.2017 withtn.e. 805.2017

No.O.A. 350/01337/2017 .-  Date of order: 23.5.2018
M.A. 350/00805/2017 - y

Present : Hon ble Mr. A.K. Patnalk Judicial Member

For the Applicant R Mr. D. Chakraborty, Counsel.
: Mr. S. Biswas, Counsel

For the Respondents S Mr. R.N. Pal, Counsel
- : Mr. T.K. Chowdhury, Counsel

ORDER(Oral
A.K. Patnaik, Judicial Member:

~ Heard Mr. D. Chakraborty along with Mr S. Biswas, td. Counsel for

@I‘Bw hury, Ld. Counse! for the

the applicant and Mr. R.N. Pa{a\andWMﬁ !I'rKi‘
| e

FE §as

respective respondents. _\'-?‘. *‘

this Tribunal. The L"_, oun

grant him permlss:on\§ akéa somprehgp regresentation addressed to -
iy 2 . o ‘

& .
~ Respondent Nos. 1 and 3“enc smﬁe:ﬁﬂgs

'ls which he: thinks ﬁf and

| proper wnhm a period of 2 weeks from the date of recelpt of a copy of this
order and if such representation is received by the Respondent Nos. 1 and 3
then the_ Respondent an. 1 and 3 will consider the representation keeping in
mind the rules and regulations in force and':pass a ré‘asoned and speaking
order within 6 weeks from the date of reneibt of a copy of ,t'h_is order and
communicate the decié_ion taken to the applicént wfth_in a period of 2 weeks
thereafter. After such consideration, if the applicant's grievance is found to be

genuine then expeditious steps may be taken to extend those benefits within a
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£ 0.a. 350.1337.2017 with m.a. 805.2017

further period of six weeks from th-e date of such consideration.

3. A copy- of this order be transmitted to the concerned respondent
f /'.' Nos. 1 & 3 by sbeed post for which Mr. Biswas und'ert_akes to deposit the cost
’ by Friday. |
4, With the aforesaid observation and direction, this O.A. stands .
disposed of. .
5. As | have disposed of the O.A. be directing the respondent Nos. 1
| & 3 to consider the representation of the applicant without going into the
,

‘merits of the case, the M A. stands ﬂs@gstg?accordmgly
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’ 8 N (A: Patnalk)
| ' 0 A . } Judicial Member
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